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IN THE CENTRAL ( \.DVI1NISTRATIVE TRIBUNAL 

NEW DELHI 

O.A.No kOS\S\ 
	 I 9 

TA--Nt. 

DATE OF DECISION 4 6.192 

Pet it io ne 

Nr.D .b'Eci1ava 
	 Advocate for the Petitioner(s) 

Union of India,rYiy the 5ecretary, 
Coinmunjootions, New Delhi cnã 

- -3—o-tht-rs----------- 	 Respondcnt 

_.Advocatc for the Responaent(s) 

CORAM 

The Hon'ble Mr 	h.BAUSu3FJ'ANIb, Mi'BER (ADMU.) 

The Hon'bie Mr 
	T.CHANLRA5Ei-Te.iA RE.DDY,MEVaEUJJUDL.) 

Whether Reporters of local papers may be allowed to see the Judgenient? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgernenc? 

Whether it needs to be circulated to other Benches of the Tribunal? 
KcGtPRRD —1 C&Tj86—.3- I 2.$t5_.4 5000 
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IN THE OENTRAL ADMINISTRATIVE TIcIBUNAL ; I-WDERAB/C BENON 

AT IVLDERABAD 

O.A.No 1029/91 	 Date of Order;461992 

BET;EEN: 

	

K.Sasidhar 	 .. Applicant. 

A N D 

Union of India, r. by 
the Secretary, Communications, 
Sanchar Bhavan, New Delhi. 

The Director General, 
Telecommunications, 
Sanchar B haven, 
New Delhi. 

The Chief General Manager, 
Te  

	

ejrnt 	
11 2 D 	c&ey aLtura, h4Io-° 

At 	
sjubQAJ 	C'3 

a) &1cc 

km.taka. 	 .. Respondents. 

Counsel for the Applicant 	 .. Mr.D.Madhava Reddy 

Counsel for the Respondents 	 • .Ivlr.N.k.Devraj 

ORAM: 
HON 'BLE Si-Ed R.BALASUBRAMANIAN, MEMBER (ADt't.) 

HON '0LE SHR I T • CHPN DRASEJKBAIRA REDDY, MEMBER (JUDL.) 

(Order of the Division Bench delivered by 

Hon'ble Shri T.Chandrasekhara Reddy, Member(Judl.) ). 
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Mr. D. Madhava Reddy, Advocate for the applicant 

and MI. N.R.DeVLaj, 	Standing Counsel for the respondents 

are present. Heard both sides. 

2. 	CA Nos.1599/87, 1125/88, 1673/67, 2141, 

2139/88,1597 & 1671/87 had been filed before the C.A.T., 

Principal Bench, New Delhi by the applicants who are 

similarly placed in all respects as the applicants in the 

present CA,for the very 	same reliefs the applicants have 

prayed for in the present CA. The Principal Bench as per 

the Judgemerit dated. 7.6.1991 had allowed all the said 

CM by giving appropriate directions. As against the 

said Judgements, the department (espondents herein) carrief 

the matter in appeal by filing Special Leave Petitions to 

the Supreme Court. The Supreme Court as per its order 

JudgémentS passed by the C.A.T. in the above referred OAs. 

So, as could be seen the Judgement of the C.A.T., New Delhi 

dated 7.6.1991, passed in the above said GAs had become 

in all respects. 

3. 	when this CA caine up for hearing today!  

Mr. N.R.Devraj, 	for the respondents1 produced a copy 

of the letter addressEd to the Chief General Maneger, 

I 	 . 	 Telecomunications by the Govt. of Ifldia, Min of Conimunica- 
4 	 . 

tions, dated 1.5.1992. It will be pertinent to extradt 

the relevant portion, of the letter which is as follows: 

"In the )4ght of recent Supreme Court decision upholding 

the deciion of C.A.T. (Principal Bench), the proposal to 

revise the seniority of Telecom. Fngineering Service,Gp.'B' 

Officers as per para 206 of P&T Manual Vol.IV, as well as 

to frame fresh All India Eligibility List of Junior Te]iecorr 

Officers for promotion to Tlecom.Engineering Services, 

Group'S' in accordance with said pan 206, is under 

consideration of the Department." 
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Copy to ;- 

1. Secretary, Coninunications, Union of India, Sanchar Shavan, 
New Delhi, 

2, The Director General, Telecommunications, Sanchar Bhavan, 
New Delhi 

Jt&ca,zrr-..a&AA _cJ$4 , Pr P.1  

30, The Chief General Manager, Te1,.ecnm. XanatakaCirr1e, 
B'ng-a1oe. p 0 	c-La' &-aAm4 wQ.ez*Jrc.4  

V"JG4CtjaMa.. 	bv.S.c—S r%y%2CL4 &4I) 
4. Sri. r(.Bhege$war.aJPao, Apciptpnt nqiMeer, Dt.—T.D.E. Rassa, 

Karnataka, 

5, one copy to Sri. D.Madhava Reddy, advocate, CAT, Hyd. 

6. One copy to Sri. N4a, Addi. cGSC, CAT, Hyd, 

7, One âpare copy. 
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In view of the said letter we are of the opinion that the 

interests of Justice would be met by deciding this QA by 

giving the:verk Same directions that are g4yen in 

OA.1599/87 and batch. 	
4.'. 
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4. 	 In the result we direct the respondents 

to extend the Benefit of the Judgèrnent delivered by the 

* 	 C.A.T. on 7.6.1991 in OA,1599/87 and batch to the applicant 

herein also. The applicant sháll.be  deemed to have been 

prorted with effectfomthe date pior to the date of 

rotion àf 'any peád ho ad depatméntal examination 

subsequent to the applicarits and theisen2drity to be 

revised in TES Group 'B' cadre. The applicant shall also 

be entitled to rSixation of the pay with effect from the. 

said date. This order shall be implemeñted within six 

months from the date of receipt of the order. The application 

is disposed of with the said directions with no order as 

to costs. 
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(R .BALASUBRAMAN IAN) 
	

(T . CHIN DRASEKHARA - REDDY) / 
Member (Mmn) 
	

Merrüer(Judl.) 

Dated: 4th June, 1992 

(Dictated in the Open 
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TYPED BY 	 COMPARED BY 

CFSCKED BY 	 APPROVED 3Y 

THE HON'BLE 	 V.C. 

THE HON'BLE 

AND 

THE HON'BLE rc. T. Cf-iANDRsEgJjzj REDDY 
- 	MEMBER(JUDL) 

THE HON'BLE ML.C.\ ROY ; MEMBER(JIJDL) 

Dated: 

OD_4IuDarqI 

R ./G4t 

O.A.No. 	/J271/ C 

Anitted±ntçmj-reatg h - 

of with directions 

DismS,ssed 

4 	pvm. 

fljsmjsthd as Witidrawn 

1Jismisse'  for Lfau1t. 

M.A .Order/ejected, 

—1& order as to costs. 
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